
BEFORE 

HON’BLE MR. JUSTICE S.R. SEN 

     Caveat No. 197 of 2013 

 

  13.12.2013 

     
  Heard Mr. HS Thangkhiew, the learned senior counsel 

assisted by Mr. N Mozika, the learned counsel for the caveator as 

well as Mr. K Paul, the learned counsel for the petitioner.  

  Accordingly the caveat stands discharged. 

 

 

 

  JUDGE 

 

V. Lyndem 

 



BEFORE 

HON’BLE MR. JUSTICE S.R. SEN 

     CRP No. 59 of 2013 

 

  13.12.2013 

     
  Heard Mr. K Paul, the learned counsel for the 

petitioner as well as Mr. HS Thangkhiew, the learned senior 

counsel assisted by Mr. N Mozika, the learned counsel for the 

respondent. 

  Issue notice to the respondents.  

  Since Mr. HS Thangkhiew, the learned senior counsel 

is present and accepted notice, no formal notice is called for. 

  From the submissions of the learned counsel for the 

parties, it appears that both the parties are filing petitions after 

petitions before different Courts including the Court of Munsiff in 

spite of the fact that a revision petition is pending before this Court 

as well as appeal pending before the Addl. Deputy Commissioner. 

  Considering the facts and circumstances of the case, it 

is directed that till the appeal is disposed of or any other order is 

passed by this revisional Court over the subject matter of the case 

in question, the learned Munsiff or any other Sub-ordinate Court 

may not consider any Misc. Case without prior permission of the 

High Court or Appellate Court. 

  This order is applicable to both the parties. 

  List this matter after winter vacation. 

 

 

 

  JUDGE 

 

V. Lyndem 

 



BEFORE 

HON’BLE MR. JUSTICE S.R. SEN 

     FAO. No. 3 of 2013 

 

  13.12.2013 

     
  Heard Ms. SR Marak, the learned counsel for the 

petitioner as well as Ms. SG Momin, the learned counsel for the 

respondent.   

Both the learned counsel for the parties prayed that 

the matter may be fixed after winter vacation. 

  Prayer is allowed. 

  List it accordingly. 

   

 

  JUDGE 

 

V. Lyndem 

 



BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

     WP(C) No. 61 of 2013 
 

  13.12.2013 
     

  None appears for the petitioner. 

  Mr. SC Shyam, the learned senior CGC is present. 

  List this matter after winter vacation. 

 

 

  JUDGE 

 

V. Lyndem 

 



BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

     WP(C) No. 161 of 2013 
 

  13.12.2013 
     

  Heard Mr. SD Upadhaya, the learned counsel for the 

petitioner who submits that the conducting counsel Mr. HG 

Baruah has recently married, as such he could not appear before 

this Court today and prayed that the matter may be fixed after 

winter vacation. 

  Prayer is allowed. 

  Mr. N Khan, the learned CGC is present. 

 

 

  JUDGE 

 

V. Lyndem 

 

 



BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

     WP(C) No. 181 of 2013 
 

  13.12.2013 
     

  Heard Mr. H Kharmih, the learned counsel who 

informed the Court that in this instant case, Mr. S Sen is the 

leading petitioner’s counsel, hence the matter may be placed before 

any other bench without me (i.e. Justice SR Sen).  

 

  JUDGE 

 

V. Lyndem 

 



BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

     WP(C) No. 247 of 2009 
 

  13.12.2013 
     

  Heard Mr. SD Upadhaya, the learned counsel for the 

petitioner as well as Mr. H Abraham, the learned state counsel. 

 Both the learned counsel for the parties prayed that the 

matter may be fixed after winter vacation. 

  Prayer is allowed. 

  List it accordingly. 

   

 

  JUDGE 

 

V. Lyndem 

 

 



BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

     WP(C) No. 73 of 2013 
 

  13.12.2013 
     

  None appears for the petitioner. 

  Ms. S Acharjee, the learned counsel for the respondent 

and Mr. H Abraham, the learned state counsel are present. 

  List this matter after winter vacation. 

 

 

  JUDGE 

 

V. Lyndem 

 

 


